
\I
I

I
f

t

I
i

!
i
I
,

i

.

IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYOERABAD

THURSDAY ,THE FOURTEENTH DAY OF NOVEN/TBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON'BLE THE CHIEF JUSTICE ALOK ARAOHE
AND

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

CENTRAL EXCISE APPEAL NO: 2 OF 2008

Between:

trl/s. Kamini lsoat Limited. 5-5-5711f, Darusalam, Hyderabad rep., by its Director Mr.

fr,iaft.it Xrra't Agarwal S/o. Sri Ram Kishan Aganrval Rl/o. Hyderabad

...Petitioner

AND

The Commissioner of Central Excise, Hyderabad-1, Commissionerate, Andhra

Pradesh L.B. Stadium Road, Basheerbagh, Hyderabad

...RESPONDENT

AppealunderSection35(G)ofCentralExciseAct,lg44assubstituted

by the Finance Act 2003 against the order of the central Excise and service

Tax Appellate Tribunal, South Zonal Bench, Bangalore dated 10-08-2007 in

Appeal No. 930 ot 2OO7 preferred against the order-in-Appeal No' 33 /99

(H-l) central Excise dated,22.O2.1ggg on the file of the commissioner of

customs central Excise and customs ( Appeals ) Hyderabad preferred

against the order-in-original ( central Excise) No. 119 /98 dated 22-06-

.l ggg on the file of the commissioner of customs & central Excise ,

Hyderabad Commissionerate-|, Hyderabad.

Counsel for the Appellant: Ms. NISHITHA B'

Counsel for the ResPo ndent: Ms. BOKARO SAPNA REDDY (SENIOR SC FOR
cBrc)

The Court delivered the foHowing Judgment



.I'IIE ]{ON'BLE THE CHIEFJUSTICE ALOK ARADHE
AND,fHE ITON'BLE SRI JUSTICE J. SREENIVAS RAO

CEANo.2 of 2008

JUDGMENT: iper the Hon,ble the Chief Justice Alok Aradhe)

Ms, Nishitha B, leamed counsel appears lor rhe

appellant.

Ms. Bokaro Sapna Reddy, Ieamed Sen jor

Counsel lor Central Board of Indirect Taxes &
appears for the respondent.

S mnding

Customs

2. L,earned counsel for the appellant submits that thr: issue

involved in the appeal has been rendered academic on a0count

of lapse of time.

3 In vir:w of aforesaid submission, the appeal is disnrissed

as infructuous.

Miscellaneous applications, if any pending, shalj stand

closed. There shall be no order as to costs.

Sd/. C.V. MALLIKARJUNA

//TRUE COPY// JOTNT RE6
VARMA,:ry-

To, sEcrloN OFFICER

' J!il?:BH,r:xcise and service rax Appelrate rribunar, south zonalt 
Il:"".""fl?o"ioner of customs cenrrar Excise and custr

3. comrnissioner of custome " ^ 

*" 

, 

" ar ru \-ustoms ( Appeals )

. commissionerrte:i 
, H;;il:H. & central Excise , Hyderabad

4. One CC to Ms. B. Nishitha Advocate [OpUCJ5. One CC to SRl. BOI(ARO SA
6. Two cD copies 'PNA REDDY (sENloR sc FoR cBrc) IopucJ
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HIGH COURT

DATED:14111t2O24

ORDER

CEA.No.2 ol 20OB

?1H'#T,8d!H cEA As NFRUCruous

\:..
,-r a 5 -4i{.

{(r oAa,)(

o 31 t.r;i; 2Ul

- I.,.;\-.,.. '--

G)d'
W

1,

li

"!/


